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B£V£KUE OF CALQUTTA.

Mb« C U K SIE  moved the third reading 
of the Bill rekting to the administnnan of 
tlie Public ReFcnuea in the Town CalcuUft*” 

The motioQ fru  uirrie^^ u d  the Bill read 
« third time «ocon)iDgly.

PORT-DUES PBES,

■ The folhming Message from th« Goremor
Ocnerd wn9 bivught by ldr« Grant and 
read ;—

MESSAGE N a 80.

The GoTemor Genera] infofms the Legi»- 
h tire  Council that he has given hia aaaent 
to the Act which was pafs^  hy them thle 
day, eDiilled “ A  BlU to authorise the levy of 
Fort-duea «nd Fees at the present ratea for 
a  further period of tweJve months.”

By oftder of the Bight Honorable the 
GoT«mor General.

CECIL BEADON, 
tke Gavit India,

F o r t  William^ 
9tA lSo6, }

MESSENGEB.

Me. CTJREIE mored that Ur. G nn | be 
requested to carry the BilJ relatiog to the 
adminxstratian of the Public BevcDuea in the 
Town of Cakutta^to (he Right Honorable the 
GoTemor Genera) for HIb I^rdahip^a aafeot.

Also the Biii to piroTido the execution 
of Criminal process in places out of the ju< 
lisdictioD of the authority is^ng  the samQ.”

MUNICIPAL ASSESSMENT (STBATTS 
SETTMlltElNT),

Mk. ALLEN moved chat two commuaica^ 
tion4 which he had received from the Govern­
ment of the Straits Settlement r^arding 
the Municipal Aaaesantpnt BiUe, b« laid on 
the tabU and referred to tlu ^ e c t  Com- 
Qiitteea on tho BiiU.

Agreed to,

OPIUM (BENGAIr PRESIDBNCY).

Ms. CUBBIE moved that iba BiJI “ to 
coosolidate and amend the law rolattrig to 
thA cultivatloQ of the poppy and the manu­
facture of opium in the PresSdcncy of Fort 
'William in Bengal” bo referred to a Select 
Conunittee ooosisting of Mr  ̂ Gnu^ Ur, 
Ailenj and the Mover,

Agreed to.

CATTLE TBBSFAS3.

Ms. L eG E T T  moved that a communi­
cation which he had received from tlie 
Government of Bombay on the Bill relat­
ing to tre»paaae« by Cattle” be laid upon 
the table and referred to the Select Com- 
mitt«9 on the Bill.

Agreed to

on
the

NOTICE OF MOTIOH-

Mr. ALLEN gave notice tha^ 
Saturday neit, he would move 
Becond reading of the Bill “ for conferring 
Criminal juri^iction on MoonsiHs and Tub- 
seeklars in the North Western Frovuices.”

STANDING 0KDEB3.

Mr. L ^G E T T  moved to refer to the 
Standing Orders Committee the qu^tion ns 
to the time allowed for presentation of 
Reports on Bilb by Select Committe^ with 
a view to the alteration of the Standing 
Order Fegarditig publication of Bills.

A g re^  to.
j

NOTICE OF MOTION.

Mb* L eG E T T  gave n o t^  that* 
on l^turday next* he would move the secomi 
reading of the Bill to amend the law rela­
ting to the duties peyahk on Tob^co^ aikl 
the retail sale and wafebovimg thereof in 
the Town of Bombay*” ' -

The Council adjourned^

Saiurdajft Auguit 23, 1856, 

F b ssk s t :

The HoDCMble J, A. Dovin, Vkt*Pmid«iUj m
the Chair.

Ef on. Sijr J . W, ColTttof 
Hia Exceltency tlv Com- 

nvndeT'ki - Cbie/j 
Hon. J)*F«aax:k̂

D* Eliott, Esq-',
C' AUcDj Esq.f
P*W. L«Gflri E*q-J 
E. Camdt Esq.

HINDOO POLYGAMY.

T hs CLEBK presented the fallowiag 
Fedtions praying foe the abolition of Hin* 
doo Polygamy;—

A Petidon of Bs}ah Goluck Indronarain 
Boy and other Inhabitaota. of Midua|>ore  ̂
beAvilig 13 signatures^

A  Petition of Pundits of Bhatpvaand 
othw inhabitantB of B aiw t, bcanog 346 
aigaatiiRs.
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Two Petitions cf Baboo Bajcoomar 'ELoj i giooers gave no Crimiml |urjadbCtion lo 
Chowdry and other InbabitanU of Barri[K)re Tuhse«l(kr& He thougbt it vraa 
and its neiglibouThood* generally admitted now*a-daya that it vw

A Petition of Baboo Dhtinn Doss Idiha I inexpedient to combine judicial powm with 
and other Inbabitanis of K&marpoker In the I those which were given for searching out and 
District of Hooghly. I bringing criminala to ^stice by means of tbe

A Fetiuon of Baboo Bajublochun Boy | Police* Properly, Tnhfieeldors wen the 
and other Inhabitants of Moor^hedatmd* I head^ of Police in their talooks ; and to the 

Sib JA M ES COLVILE moved that duties of that ofRcê  they should be ooofined*
the above Petitions be printed- 

Agreed to.

ABKAEEE EHV13KUE (BENGAL PRE-
BIDKNCY).

Mr. CUKRIE presented the Report of 
the Select Coinmitbee on the Bill ** to conw- 
lid ale and amend &e Law relating ta the

It appeared to him improper to entertaiD
a Bill providing a partial measure of this
kind, whlchj where it contemplated the same
object as the Scheme of Her Majesty’s
Commts^oners^ did not go to the same length
with it, andi m regard to the very icnpcH^t
point of conferring Crimtnal jurisdiction upco
TuhseeMars, was qnite contrary to it.

. , ,  _  - 1 ^  ‘ 1 - n?  I No inconvenience couJd result from the
A b ^ e  Revenue in the Presidency of Fort ^ponement of the measure, because, ai> it
William m Bengal. | Lleutenant-Govemor of the North­

. Western ProviiKes had authority to grant 
WATIVB PASSENGER SHIPS. ^  Mootwffs the powem which tb» Bill pro-

Mb. ELIO TT postponed, until Satur­
day nejtt, his motion (which stood in the ^  ^  ^
Orders of the Day) for the first reading of j  ^  M ' th nnJ
* Bill« for tĥ  ̂regulation of NlivcPassenger byThi. B ill; < ^  if C
Ships.'

CRIHINAL njRISDICTION OF MOON- 
S1PP8 AND TUH8BBLDAB8 <N. W.

^  PEOV1NCE8).

tlfe^'seoM reading

was any e^gency for further appointments of 
this nature, the Lieutenant-Governor might 
meet it by making Moonsiils of the seom 
claaa Deputy Magistrates for those purposes 

He should  ̂ therefore, move tliat the 
second reading of this Bill be deferred kr

r f  the Bill ** for conferring Criminal jurisdic- six monthe; by which time, the Leg^tive 
don on Moonsifis and Tubseeldaia in the I Coimci) would have had the Scheme of Her 
IJmth-Western Provinces-” Majesty’s Gommisnoners before it. At any

Mb* ELIO TT said, though ho entirely rate, it' was his intention to vote against the 
Approved of the Bill so ^  as it proposed to second reading to-day* 
vest MoonafTs with Criminal junsdicdon, he Mb. CURBIE aaid, he agreed with the
did not think that this was a nt time far the Honorable Member opposite (Mr^ £liott), 
Adoption of a partial measure, when we knew 1 that, if it were probable that the Code oFPh>- 
that Her Majesty's Commissionera had pio- cediire preparea by Her Majes^^s Commit- 
pcunded a genei^ Scheme for the refbrm of aloners would be parsed in any moderate dme, 
judicial p ro cu re  throughout the British i it would not be advisable to enact a partial 
territories in India* That Scheme would measure of this nature* But it did not appear 
confer a larger jurisdiction on Moonsifis to him that that was a suffideut reason for 
than was proposed by thisBilL HerMajesty^s objecting to'the second reading of ttie BilL 
Commissioners proposed to make MoonsifTs He thought that the Bill might be read a 
Judges of the suUirdinate Criminal Courts second time now, and that the Council might 
of the second class, and to vest them with afterwards consider whether it was advisable 
power to pass sentence of imprisonment for 1 to proceed with it, when it should have 
three months. This Bill was confined to better means of jnd^og than it had at pre­
giving them the ordinaiy powers qf Assistant I sent what measures were Kkely to be t^ e n  
Magistrates, whkh ^  not go beyond with regard to the Code of Criminal T n -  
imprisonment for one month. I cedure. He did not himself agree in the

The Bill also proposed to grsnt a like I objections of the Honorable Member for 
Criminal jurisdiction to TubBeeldar& In thisj Madras against conferring Criminal jurisdic- 
he did not agree with i t ; and he observed tion on TuhaeeUars ; but tliat waa a <|iies- 
ihat the Scheme of Her Majesty*a Cornnue- I tion wlucb  ̂whether ibis Bill weit proc^ded
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wiA or not, would come to be considered 
when ih t new Crinutial Procedure was 
brought forward for discussion.

For his own part, he raw no objectioii 
to ihis Bill being read ti aecoiid time to-day* 

Mb. A L L £N  said  ̂one of the objections 
which the Honorable Member for Madras 
had sdvaoced against the Bill, waŝ  that 
Tuhseeldars^ being heads of Fotice, were 
tiot persoM who shoutd be Tested with Cri ­
ming jurisdiction. In the North-Western 
Provinces, to which alone this BtU Dpplied̂  
Tuhseeldan were heads of Police to a very 
limited extent They were nominally heads 
of Police, but they never interfered in mat­
ters of Police untiJ they were ordered by 
the Magistrate to do $o> A  Tuhseeldar 
was kept to act as the superior Officer over 
the Darogah only when any necessity for his 
ibterpodtiOQ smwld arise. The Darogah 
and his THannah Police were always separate 
from tho Tuhseeldar and his efitablishment; 
and it was only when a particular investiga­
tion had to be made, that the Magistrate 
ofdered the Tuh«eeldar to go with the 
Dvogah aa his superior Officer and roake 
JL ^ e s e  Tbhseeldara were frequently k>-̂  
cated at places on the high they
were a Buperior set of Officers; and* there­
fore, the I^utenant-Governor of the North­
Western Frovincea was anxious to give 
them the linuted Ciinuoal jurisdiction pro­
posed by tliia Bill  ̂ ^

With respect to the objection that this 
in conferring Criminal juriadiction upon 

Uoonsifrs^ gave powera more liEuited than 
those proposed by the Scheme of Her 
Ma)esty^« Commisdoners, it appeared to him 
that it would be better Co reserve it until 
the third reading. If the Bill were read a 
pecood time to-aay, and referred to a Select 
Committee, two or three months must elapee 
before the Report of that Committ^ could 
be presented. By that time  ̂ Honorable 
Members would know more about this Code 
of Procedure, which he had see% but which 
certainly had itot been placed os yet in an 
official form before the I^giaJatiTe Council 
and about whichj therefore  ̂ as a body, the 
legislative Council knew nothing*

With these observations, he begged to 
press the second reading of the BilL

Mb. E L IO T T  asked if, in the North­
Western Provinces^ Tuliseeldars had not the 
power of controlling the Police ?

H s . ALLEN said, they had that power by 
I aw, but they did not exercise it- Practi­
cally, it waa tlie l>arogahs who controlled 
Ibc Police.

SIK JA M E S COLVILE referred to 
Act X V I of 18d4^ which enacted thaU^

Whererer any Tuhseeldar sbali have Fotice 
jarisdiction nnd^r the prorisiocs of Section
II  Reflation XI of ISfll, every Darogah 
of Police hereafter ajppointed within the local 
lltuitti of the Police jurisdjction of such Tuh^ 
Beeldar, shall be subordinate tô  and aabject to 
the control of, such Tuhaeeldar in his capacity 
of Chief Police Thautadar/^

Mit. ALLEN  said, the Darogah waa 
placed under the Tbhseeldar by the Act in 
that way ; but, as he had said before, gene-̂  
rally all Police investigations went up to the 
Magistrate through the Darogah, and it was 
only in special cases that the Tuhseeldar 
wasrequirM to exercise his controlling power^

Sir JA M E S COLVILE said, he agreed 
with the Honorable Member for Bengal^ 
and should vote for the second reading. 
He might object to piece-meal legii^ladon; but 
we bU knew that, in carrying out great 
schemes of refonn in this country, such as 
that of Her Majesty’s Commissioners, great 
delays did occur: and the Government of 
ihe North-Western Provinces seemed to 
think that the measure proposed by this Bill 
was required now* A t all events, the Bill 
could not be passed uptil three months 
hence ; and by tliat timef the Council would 
have better means of knowing what the 
larger scheme was that to come into 
operation* By voting for the second read^ 
ing now, the Council would not pledge 
itm f to confer Criminal jurisdiction upon 
Tuhseeldars if it should see th ^  it was in­
expedient to confer it.

T hr v i c e  PR E SID E N T  said—with
reference to the remark of the Honorable 
Mover of the Bill tltat the Scheme of Her 
Majesty^sCommisdoners was not yet officially 
before the Council— that the Clerk informed 
him that copies of the Scheme had been 
received by him from Government expressly 
for the informatiofi of the Council, and that 
Honorable Members might have them at tlie 
Office of the Coundt.

Mil ALLEN'S motion was then camedg 
and the Bill read a second time4

DUTIBS OS TOBACCO (BOMBAY).

Mb. L^G EY T moved the second read­
ing of the BiQ ** to amend the law relating 
to the duties payable on Tobacco, and the 
retafl sale and warebousbg thereof in the 
Town of Bombay.”

Mr* CU REIE said, he did not intend 
to of̂ pose the sccond reading of this Bill ; 
but there was one point counectcd with the
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BlI] which, as it invotred * g€U«ral question, 
he might take thi3 opportunity of noticing. 
Tbe BlU provid&d a double penvlty for the 
^rtctlon of the rulea which were bid down 
in It. By Section X IX , Tobacco illegally 
imported  ̂ removed, w»s to be liaUe to 
con6wation ; by Section XX, the person 
who committetl the oSence was to be subject 
to a fine. By Section X X I, the confis  ̂
cation was to be adjudicated by a Revenue 
Officer. And by Section X X I t h e  fine 
was to be adjudged by a Magistnte of 
Police. Now, the offence was one  ̂ ajod it 
was inexpcdieut that there fihoû d be two 
tnaleby different auihoriuea for the eajne 
offence, stnce they might be attended by 
discrepant results  ̂ The Revenue Officer, 
for eitample, might be of opinion that the 
Law had been infringed, and might adjudge 
the Tobacco to be confiscated ; whereas the 
M ^strate of Police might be of opinioa 
that the Law had not l ^ n  infringedj and 
might refuse to impose any fine* The 
Calcutta Excise Acta (X I and X III  of 
J849) provided that both confiscation and 
6do should be adjudicated by a Magistrate. 
In the Mofusfiil, the Law naa that both 
should be adjudicated by Revenue Oi^cera* 
Whether the adjudication were left to the 
one or the other claaa of officer  ̂ it appeared 
to him that the whole penalty ahoukl be 
awarded by the same authority*

Mb. L ieGEYT said  ̂ the objection felt 
by the Honorable Member hat^y afi^ted 
the principle of the Bill, and it would proba­
bly be better if it were considered in Select 
Committee. He would take a note of it̂  
and gubmic it to the Select Committee to | 
whom the Bill might be refened^

The motioa waa carried, and the Bill 
read a aecoud time*

CRIMINAL JUBISDICnON OF MOON- 
SXFl'3 AND TUHSEBLUAKS (H* W* 

PKOVINCES).

Mft. ALLEN moved that the Bill ** for 
conferring Crimbal jurisdiction on Moonaff^ 
and Tuhseeldars in the North-Western Pro- 
vincea” be referred to a Select Committee 
consistiiig of Mr  ̂Eliott, Mr. Cttrrie, ajnl the 
Mover*

Agreed to,

DUTIES ON TOBACCO (BOMBAY),

M r. L eG E T T  moved that the Bill “ to 
amend the Uw relating to the duties pay­
able on Tobacco, and the retail sole and 
wai«ho«i9ing thereof in the Town of Bom*

Mr* Currie .

bay” be referred to a Select Committee to- 
siBting of Mr* Eliott, Mr, Currie, and the 
Mover.

Agreed to.

NOTICEa OF MOTION.

M r. LeG EY T gave notice that he woult̂  
on Saturday next> move the second readiug 
of the Bill to make better provision for 
the collection of Xand Customa on certain 
Foreign Prootier^of the Presidency of Bom* 
bay.*̂

Also that he would, oa the same day, 
move the first reading of a Bill “ for taking 
account of the popwadoa of the Town of 
Bombay.

And of a Bil) “ to provide for the takiog 
of Evidence by the Legislalive Conned of 
India,”

The Council adjourned.

Saturtbttff August 30, 1856. 

P resent :

The Hoaonbk) J , A. Doria, Fin-JVoaddif, b  ^
Chair,

Hon. Sir J. W. ColTlle, D. ELiott» B«q.,
Hi< Ezcetlensy tiie Com- C* ALleUf £*q^

mADder>la.CM«r, P. W, LefQe^
anaHoq. p . Gmat, 

Hoq« B. Peacock) E. Canie, Esq.

The following Meaaagea from the Gi>* 
vernor General wefe brought by Mr. Gnnt 
and r e a d -

MESSAGE No. SI,

The Gk>vemor General informs the legis­
lative Council that he has given his assent 
to the Bill which was pa^ed by them on 
the 9th August 1856, entitled " A  Bill td
provide for £ e  execution of Crimmal process 
in places out of the jutisdicdou of theautfao^ 
rity issning the samep**

By Older of the B kh t Honorable the 
Groveraor General.

CECIL BEADON,
Secretary to the GavL IndiOm

F ort W itU An,
TAe2^rd 1&56

M^SAOB No, St.

l l te  GweitHw Gcoenl mfoniia the 1 ^ ^  
laUve Council that he ha> given hu usent
to ibe Bill which wsa bj tbem on


